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Utilisation of sanctioned funds for defence procurement

t#126. SHRI SATYAVRAT CHATURVEDI:t1
SHRI MOTILAL VORA:

Will the Minister of DEFENCE be pleased to state:

(a) the funds sanctioned to procure arms, equipments, ammunition etc. for the army in
the year 2008-09;

(b) the percentage of amount out of that utilized by the army;
(c) the percentage of amount out of that utilized for the fast-track procurement; and

(d) the reasons for not utilizing the total sanctioned amount and the effect of that on the
preparation for country’s defence?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) The total allocation for
procurement of arms, equipment, ammunition etc. for the Army under capital and revenue
heads in RE 2008-09 is Rs. 15,615.50 crores.

(b) The expenditure as on 14th February, 2009 was approximately Rs. 9,220.22 crores,
i.e.59%.

(c) Nil
(d) ltis anticipated that the allotted funds would be fully utilized by the end of the financial
year.

tOriginal notice of the question was received in Hindi.
HAHT H I I 47 g agaal §R Y87 T |
t1The question was actually asked on the floor of the House by Shri Satyavrat Chaturvedi.

23



N Taq AgIct: GHIIRT HEISY, 27 BT &7 ARV 89 9d B ol 31 9y &1 o
3B I8l § g8 <@ ol e g & d9g & Areg A Rrat ff g==ifdy <en wrnh o @l & forg
3R 1311 P AMYTBIBRUT b oY HOR PR &, IHDT GHIA TR IUANT T B b BT FT Dbl
TEA AR SIS DI GRT e 81 U &, FTAPT AR T2 BT YR&T TR geal gl e, d
ATqP HEH | AR HIA S FE ST AT B AT ST H g I 9 W § b
14 HREXT, 2009 T 39 IY &b o1 <1 718 IR BT haot 59 UiTeTd ST 81 UTAT 1 T 319 Il
G HEI BT HHY 39 a9 b GH 811 H G181 ATIh] IR I bedl & A X3 Bl SUAN I8 g9
FATST B T DR [T ST S HE 3 qTbT 40 BRI RAMT BT SUIRT PR fordT SN §9A
SRR & 5 & Redt aeh o IR &1 ST Fx & folg STeaareh # WHGaR! BN, S-ad
I W A R f@mdd1| IHet dion iR aRemm I 8 {6 JRem B 89R) Favell & SR
TR S ST H S ATe | HIA1 5301 ST I8 SIH1 <18 § b Sl &7 A} o
GRIG-HRIRST P I HshaT B, 37 UlehaT H 39 a1d Bl <3 8¢ (& FR=IR quaR fdera 81
81 & 3R {HT R IR BT STINT &1 1 T&T &, AT 5 Ufeha1 § a1 uRec A bl 5
T 82 U1 WS B AT BT B B

SHRI A.K. ANTONY: Sir, first of all, | would request the hon. Member not to compare the
defence procurement with the other commercial procurements. All along, we have adopted a

cumbersome procedure for defence procurements. Starting from what they require, then,
accepting the necessity, then RFP, then trials in winter and summer, then, technical evaluation,
then price negotiation, and, then, it goes to the Ministry of Finance, the CCS. Since the amount
involved is very large, all the Governments have adopted this procedure. But every now and
then, we are making amendments to the procedure, so that, it could become easier, so that we
can have speedy procurements. As regards the expenditure as on February 14, if you go through
the records, you will find that, all along, — | don’t say that this is a happy situation — in the
months of February and March, maximum spending is done for the defence procurement. The
process starts in the beginning of the year, but it ends only, even if you try at your maximum
level, at the end of the year, because of the long procedures involved. At the same time, the
Government is clear on one thing. Whenever the Services feel that there is an urgent need for
some equipment, the Government extends all support to them. As far as today’s security issue
is concerned, | can assure you that as far as the Armed Forces are concerned, they are fully
prepared to meet any challenge, or, any threat from any quarter. With regard to the hasty
procurement, in Defence procurement, there are two methods. One of them is the normal
method. In 2001, the Government of that time adopted one more course of procurement, that is,
the fast track procedure. We adopt the fast track procedure only in case of emergencies. When
the Services feel that certain equipment are in shortage and unless they are procured, it will
affect the operational needs of the Services, then only, fast track method is adopted.

Defence Acquisition Council, which includes all the Service Chiefs, all the Secretaries, and
two of my colleagues. The Defence Acquisition Council has cleared some of the request of the
Services and | can assure you that even in the fast track procedures, the Government will see
there are no loopholes, there is no manipulation, and there is no misuse. For that, whatever
steps are needed will be taken by the Government.

i wEa Igdet: QUi weiey, A #A S | ol Ie Ig a1 T8 adn § 6
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SHRI A.K. ANTONY: Sir, first of all, regarding the quality of equipment, | want to say that
unless the Services are satisfied, the Government will not procure any equipment from foreign
countries. The South African incident took place years ago. There was a case of Dunnell. The
Government blacklisted the Company. Afterwards, no Government has any kind of dealings with
the South-African Dunnell Company.

Now, regarding the delay, at times, in the final stages only, the Government realise that
there is some foul play; there is some mischief. Can we proceed with that procurement? No.
The present Government itself compelled to cancel three-four high-ticket like items,
procurement of 197 A.G. copters, artillery guns, because, in the final stages, we found that
somebody is behind it. So, we cancelled it. So, even though urgency is necessary, but
transparency is also necessary. So, at items, we are compelled to cancel some of the
procurement orders at the last moment.

SHRI MOTILAL VORA: Sir, there was no necessity of fast track procurement in this financial
year. | would like to know whether any advanced planning has been made for fast procurement
of the arms and ammunition. Had there been an advanced planning, they could have easily
purchased the material which they needed. So, | hope the hon. Minister has definitely made the
advanced planning for making the fast track procurement, because that was not needed in the
current financial year. But have they made any such arrangement ?

SHRI A.K. ANTONY: Sir, till now, no procurement took place on fast track. The last DAC
also took a decision that we will implement it after careful consideration and after installing pucca
mechanism to prevent any kind of misuse. What happened was, after Mumbai incident, apart
from strengthening the Intelligence machinery, Government took a decision to strengthen Coast
Guard, Navy and other security forces. We have a small Coast Guard. They have got a very few
equipments. They have to cover now 7,500 km long coastline. Now, recently the Government
has given the Coast Guard the real responsibility for guarding the coastline. So, they need many,
many items, like aircraft, fast patrolling vessels and many other equipments. But, at the
moment, they don’t have it. We can’t wait for it. Because of the Mumbai incident, the
Government is compelled to extend all support to its Coast Guard. We cannot wait for three
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years or four years. We cannot wait for another incident to happen. That is why the Government
took some decision. But while implementing it, | can assure the House that we will take special
care to prevent any kind of misuse or malpractice.

3 IRE ATeq: JHTIRT SN, g=are| | /g 6T HA1 Sl F YOl 9redl g B g d I
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MR. CHAIRMAN: Time is running out.

sft IRe FreT: FUMfT Sft, safere & fdeT e 6 7 a1 & fa 39 9 fpaar ik
TGN SITET defence procurement PRAE?

SHRI A.K. ANTONY: We are purchasing it from Russia, Israel, the US, Germany, U.K.,
France, Ukraine — all these countries.

ot IRE FeT: 9 et fha?

MR. CHAIRMAN: | am afraid, Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS

Employment in Punjab under NREGA

*121. SHRI VARINDER SINGH BAJWA: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the number of households in Punjab registered for employment under the National
Rural Employment Guarantee Act (NREGA) during 2008, district-wise;

(b) the number out of them given employment for (i) 100 days, and (i) less than 100 days
with total expenditure incurred during the year, district-wise; and

(c) the nature of works undertaken and completed in the State since the inception of the
scheme with the details of total expenditure incurred thereon, year-wise and district-wise ?

THE MINISTER OF RURAL DEVELOPMENT (SHRI RAGHUVANSH PRASAD SINGH): (a)
and (b) At the Central level, records pertaining to NREGA are maintained on Financial Year basis
and not on calendar year basis. In Punjab, for the financial year 2008-09, (up to January, 2009),
a total of 4,33,434 households have been registered and issued job cards under NREGA. 96091
households have demanded employment and all of them have been provided employment in
2008-09 (up to January, 2009). 380 households have completed 100 days of employment and
95, 711 households have worked for less than 100 days of employment. Average number of days
of employment per household in Punjab is 41 days during the year 2008-09 (upto January,
2009). An amount of Rs. 39.28 crore has been spent. District-wise details are given in
Statement-I (See below).

(C) NREGA was launched in one district of Punjab namely, Hoshiarpur in the first phase
with effect from 2.2.2006 and three districts namely Amritsar, Jalandhar and Nawanshahar were
added in the second phase with effect from 1.4.2007. All the remaining rural areas of the State
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